Irom Urgent
Princlpal Seeretary to Gowt, or Haryana,
Labowr Department,

To
" Lo Addittonal Labour Commissioner (NCI) Gurugram
2. Additional Divector, (15&11)
3. JoltDivector, IS&I, Gurugram
4 Al Deputy Divectors I the State
S Al Deputy Labour Commissioners in the State,
6. All Assistant Directors In the State
7. All Assistant Labour Commissioners in the State, e
8. Labhour Wellare Officer, Women i
No.SPL-1/COVID1Y Dated: 06-04-2020 A
Subject: Regarding verification of workers for disbursal of Covid-19

subsistence financial assistance who have enrolled on unorganized
labour portal poorp reg.haryana.gov.in.

Kindly refer Lo the subject cited matter.,

L is intimated that at the nportal (poorpreg.haryana.gov.in),

approximately 10,233 workers have claimed themselves as industrial labourer in

their basic registration Performa. It is therefore required to verily whether these
labourers are actually industrial labourers or have claimed to be indust

rial labourer
advertently.

Inview ofabove, you are hereby directed to verify these workers on the
following parameters in your respeclive jurisdiction:-
1. Whether the worker is actually workin
/Establishment etc.? (Yes/No).

Whether the monthly salary of the worker is less than and equal to Rs. 15,000/-7

3. Whether the worker has received the salary for the month of March, 2020 from
the employer/contractor or not?

g in the claimed Company/ Industry

While using the above parameters, you are further hereby directed to

arrive at the decision of approving a particular worker cligible for receipt of Covid-19

financial subsistence aid in this calegory by adopting the followin

1. Ifthe worker is not actually found associate

Industry /Establishment ete. then ho

assistance under this category and the r

the portal (poorpreg.haryana.gov.

claiming under relevant category,

If any workers have not yet received the wages for the month of March, 2020,

irrespective of the amount of the monthi

shall make all the sincere efforts in light of the direction of the Ministry of Home

Affair issued vide even number 40-3/2020-DM-I(A) dated 29t March, 2020 to

ensure the payment of the wages by his employer without any deduction for the

perlod their establishment are under closure during the lockdown within 2

days. The coordination and support of the District Administration should be

obtained wherever & whenever required,

3. However, if even after two days, the wages is not paid by the employer and the
monthly wages of the worker is less tham and ¢cqual to  Rs. 15,000/- then the
concerned officer shall make these particular workers cligible for receipt of
Covid-19 financial subsistence aid at portal (pnorprcg.haryana.gov.in) itsell
and will simultancously keep a separate record of such workers for
to be taken in future.

g methodology:-

d/working in the claimed Company/
/she is not eligible for the financial
espective officer shall reject his claim at
in) itself due to false information or for not

¥ wages then the concerned officer

any action
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ovided log r approving the eligibility of the individual worker, the NIC has

provided | g nl users for cach 22 district. These Jogin IDs are enclosed with this lett
as to take decision and verify at th %

‘ a ¢ web-site (poorpreg.haryanc: in)i i
light of the above methodology. e
. [ /l\’ll the DD's/DLLC’s arce directed to verily the cligibility of the individual
orker and submit the final consolidate verificati ;

b : riflcation report withi iti i
the following format:- Fortihin 2 doyspositivey I

Sr. | District in the | Initial d
District | h Approved Rejecte J
No. 1ll|r15(l|ct|un of | available no | for No. i}FLJ‘,%;l-é‘::;:I"LJ%I"'""m
, . L) aalar
:)f(:'s DD's/ | of workers | financial | cases claim as bcinﬂy
at ' the | assistance | where Industrial | more than
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have been 15,000/-
i got
- disbursed
2. |

It is further directed that although DLC's/DD’s have been made
responsible for verification but ALC's/Assistant Directors shall extend their full co-
ate officers in this endeavor.

operation and support alongwith their subordin
ves or by their

DLC’s/DD’s arc directed to verify the claims of the worker themsel

ALC/AD.
Deputy*lavour Co mmissioner, HQ

for Principal Secretary to Govt. of llaryana
Labour Department, llaryana

ALC's/AD's but not from the officers below the rank

Endst.No.  SPL-1/COVID19 Dated: 06-04-2020

A copy is forwarded to the following for kind information please:-
1. Additional Principal

2. Allthe Deputy Commiss

Secretary to Chief Minister, Haryana.

(ﬂq@
Deputy La ur Cotfmissionct, 11Q

for Principal Secretary to Govt. of Haryana
Labour Department, laryana

joners in the State.
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